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O R D E R 

 Both the parties submit that they have filed some interim applications without 

furnishing copies on the other side. Let the copies of all such interim applications be furnished 

on the other side.  All the concerned parties are required to file their objections within two 

days.  
 

All these Interim Applications will be heard on 15th July, 2016

 

 in the light of the Order 

dated 31.05.2016, passed by the Hon’ble Delhi High Court. 

 Post the matter for hearing on 15th July, 2016

 

. 

 
(T. Munikrishnaiah )            ( Justice Surendra Kumar )           

  Technical Member                                     Judicial Member 
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